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LEGISLATIVE ASSEMBLY 

REPORT OF THE SELEOr OOMMrrrEE ON' 'fHE CONTROL OF SHIP. 
PING BILL, 1947 

We, the underaigned, members of the Select Committee to whioh .he Bill to 
provide for the oontrol of shipping was referrod, ha.ve considered. the Bill, and have 
now the honour to submit this our Report, with the Bill 80S a.mended by us annexed 
thereto. 

Olawe 1 (3).-As we assume thllot further legislation in regard to shipping will 
be m'loeesary a.ft6r consideration by Government of the report of the BeooD8truo. . 
tion Policy Sub·Committee on Shipping, we oonsider tha.t it will suffice to give 
this Bill a life of one yea.r only in the finlt insta.noe. with power to Government to 
extend it for one year more if oiroumstances so require. We also amend the com. 
mencement provision to seoure continuity of oontrol after the expiry of the Ordi. 
nance referred to in olause 3 (6) of the Bill. 

OlaU8U 2 and 7.-0ur amendments are forma.l and consequential. 
OlaUile Jj (1) (a).-We P~o.1o~e a,olarifying insertion. 
0laU8e8 6 and 9.-We are of opinion tha.t in th6 matter of fixing shipping rates 

Government should oonstitute a. Board ropresenta.tive of &ll ,interests oonoemed 
to advise them, and with this objeot in view we ma.ke insertions in thesa two 
ola.uses. 

Olause 8 (5).-The ordinary direotor of a. compa.ny is not normally in oloae 
touch with, or responsible for, the day to day working of the concern, and for thll 
reason we think tha.t he should -not be inoluded among those li&ble for offences 
committed. by his compa.ny. Wo thorofore repla.ce tho word .. director" by .. man· 
aging director ". 

2. The Bill wa.s publishod in part V of the Gl\Zette of India, cl&ted the 22nd 
March, 194:7. 

3. We think that the Bill has not boan so altflrad 80S to requiro 1'6publiollotion, 
rmd we recommend that it be pa.ssed as now a.mended. 

NEW DlDLIII ; 

The 1st April, 1947. 

JOGENDRA NATH MANDAL 
ISMAIL I. CHUNDRIGAR 
N. V.GADGIL 
T.V.SATAKOPAC~ 

THAKUR DAB BHARGAVA 
M. A. F. HmTZEL 

• AHMED E. H. JAFFER 
*TAMIZUDDIN KHAN 
P. G. SOLANKI 
R. VENKATASUBBA REDDIAR 

_ i •• 1 



It.. is 'f, notQfiQu. 4at ~t f&.reS fOJ; PUgriros to ~Et I{eQjaj e,re belni ~. 
natety raised almost every year. This requires a.n aa.rly remedy. Government 
ahould be given adequate powers to regul&te such fares. We think ola.use IS of 
~ Bill gives suoh powers to Govemment in respect of ships registered in India, 
bat no BU. powers are gi:ve~ in respeot of ships .te~ else.whw;e which. may 
0IIrf: prNf'U881'll from Indian ports to ports abrCl&d. We ~ qf opjDionthat ~ 
IS· .... be ,.,p~ly a.mended. to give such po!erB to GoV8r,r,uwmt. 

NBW 1)tn.m.; 

PM 1a AfI'Il. 1947. 

T.AMIZUDDIN KHAN 
AHMEP E. H. JA.FJrF."R . 



3 
[BILL .AS ADN.DED BY TIDII SJlLBOT Oo~ 

(W.~ ·underlined or sidelined indtCIJte the ameMmetltl. made by tAs 
Select Oommittee : fHleri8k8 indicate omiMon.t) . 

.I. 

BILL 
10 provide Jor the ccmt.rol of 8hipping. 

WBBUS it is expedient to provide for the 0011$1'01 of ship-
M for a. J.iJniUKl period; 

It is hereby QD&Oted as follows :-

1. (1) Thia Aot may be called the Control of Shipping Aot' Sbon .... ea.. t, 
lR'7. oc_... F' 

(2) It 8xtend.e to the whole of British India, &Qd _ appliM -.d duV'= 
•. t,o, and to persona on, Bhipa registered in British India. wu.:. 
ever they may be. 

(3) It shaJl be deemed to have oome into foroe on the i5~ 
clay of Maroh 194:7, a.nd it shall remain in force only up w. 
,let ~. of Maroh 1948 ; 

Provided that the Central Government may, by noti1ioa..' 
\io.D, in the offioiDJ. Gazette, direot tha.t it shall remain in toroa 
for a further period not exceeding one year. 

2. In this Act, unleas there is anything repugnant in the lJubjeot ~ 
or~,-

(a) .. master" and .. passenger" have the meanings reapeo-
~v.el¥ .-igned to them in the Indi.a.n Merobnt Shipping Act, XXI 011 ... 
laaai 

(6) .. owner" inoludea the a.gent of an owner; 
(e)" preacribed" means presoribed by rules made UDder 

eeqti0ll9 ; 
i . "1 

~) .. ship" d(Jes not inch.de u. ship of le& than 150 ~ 
~ered tOJl8 or a sailing ship; 

(6) .. ShipJ,jDg Authority" means any authority or oaoer 
aathoJiscd by the Central Government by notification in ~e oIioial 
G~tte to pe.rform the functions of a ShiHing AuthQrhy under 
~.w. 

8. (1) No ~hip ICgitMlcd in :BJ'itifih lndia. shaJl be taken. to ~ LIoIDoa 
from a Fort or place within or outside British lD.dia exoept UDder .. 
\lalid li~ence granted by So ShiHing Authority \Illder this seotion. 

(2) A licence granted under this seotion may be either a general 
lioence or .. spocified voyage li~ce. 

(8) J. geDerallicence shall f( ms,in nlid until it i.e revokCld bl 
the Shillping Autherity whicb granted it, and & speGi1ied 'Voyage 
lfunce shall be valid only for the partioular voy. for whioh it 

is granted. 



4: 
(4) A licence granted under this section may oontain moh 

limitations and oonditions &8 the Shipping Authority granting it 
may think fit to impose with respeot to the trades in whioh the 
lhip may engage and the voya.ges which it may undertake, a.nd 
such limitations a.nd oonditions may be imposed 80 &8 to apply 
to the ship wherever it may be, or while in suoh waters or engaged 
in sl10h trades or on 6UO~ voya.ges, &8 ma.y be specified. 

(5) When a. licenoe ceases to be vo.Iid, the person to whom it 
was gra.nted shall, without unreasonable delay, return it or cause 
it to be returned to 't.he Shipping Authority which granted it. 

(6) For the avoidance of doubts it is hereby decla.red that any 
licence gra.nted under an order made under rule 65 of the Defence 
of India. Rules or that rulo as continued in foroe by the Emergency 
Provisions (ContinuMce) Ordinance, 1946, and valid immedia.te1yXX of INto 
before the expiry of the said Ordinanco shaJl continue to be valid 
aooording to its tenor and shall be deemed to have been gra.nted 
under this section. 

No PGft.t'Iea.... C. Without prejudice to the provisions of section 127 of the 
uDiG u..a. t: Indian Merchant Shipping Act, 1923, no officer of Customs shall XXI 011111 
pncl1IoecL grant a port.olearance to a ship registered in British India untU, 

after the production by the owner or master thereof of a. valid lioenoe 
granted under this Act in respect of the ship. 

5. (1) The Shipping Authority which granted a licence in 
reeptlCt of a. ship under section 3 may, from time to time while the 
licence is valid, by order in writing give directions with respeot 
to-

(a) the ~ ports or plaoes, whether within or outside 
British India, to which, and the rOlltes by which, the 
&hip shall proceod for any particula.r purpose '; 

(b) the classes of passengers or cargo whioh may be 
oarried.in the ship; 

(e) the order of priority in which passengerI' or cargo 
may be taken on or put off'the ship a.t any port or pJ..oe. 
whether within or outside British India. 

(2) The CentraJ Gov(~rnment or any Shipping Authority 
may from time to time by order in writing give ~neral or speoial 
direotiODl applicable to any ship :registered outside British Indir. 
and about to proceed from a. J>'-rt or pla.ce in British India to any 
port or pla.oe in the continent of India with respect to the order 
of priority in whioh passengers or cargo may be taken on the ship 
at BUob port or pla.oe in British bdia. : 

Provided tha.t no directions under this 8ub.seation shall apply 
to any such ship which is not taking on pa.ssenge1'8 or cargo 801; a 
port or place in British India. for discharge at any"'port or plaoe 
.in the continent 'of India. 

8. The Central Gov6l'nment may from time to time, by order 
published in the official Gazette, fix in the proscribed marmer the 
rates at whioh any ship registered in British tDdia may 1)6 hired. 
and the ra.tes which may be charged. for the carriage of pusengers 
or cargo taken on any ship whether registered in British India. or not, 
at a. port or p1a.oe in British Inliia. for discharge at a.ny port or place 

U1 the oontinent of India. 



.,7..·4 ,Shipping Autlwity 'may, by mtioe ~ '1iy' pod , roq........ .' .. .. .." ltower too ,*,'or 
.' (a) the rOaster or 0WDI6t of any ship in respect of IDforaaatIR.. 

which a lioenoe' gran~ by the Shipping Authority 
uDder thh- Aot is in force, or 

(b) the master or the agent in Briti'lh India' at the 
owner of any ship in respect of which any directions 
have been or IDlly be given undor sub-section (2) of leO-
tion5.-

to furnish, within the period specified in the notice, informatioD 
rogarding any of the following matters, namely:-

(i) the olasses of pa,;ll6ngPl'l! and cargo which ~ amp ~. about to carry or is capable of carrying; 
(,,) the rates of passenger fares and freight ohargee 

applicable to the ship ; 
(iii) any oth,;r .matter which may be prescribed. • • • • 

8. (1) If the provioriona of sub-section (1) of secticn 3 or of an PenaltJ •• ltld 

order under stl('tion 6 or, without rea!'onnble excuse, any limi. pl'Ooedllfto 
tations or conditio[l!l coDtlloinod. in a liconee granted under this 
Act or any directioDt> given undff section 6,. are oontravened, 
the master and the owner (or in the case of a I!hip registered out· 
side BritiHb India, tht) agent in Briti&h India of tho owner) of the 
ship in re~pect of which l.he contravention has taken plaoo $all eaol1 
be punishable with imprisonment fer a term which may extend 
to six months, or with fine, or with both. 

(2) If BollY person on whom a notice hal; bOPn 'served under 
I18Ction 7 fails to furnish the information required. within the 
specified time or, in furnishing such information, makes any .. tate-
ment which he knows to be falBb in any material particular, he 
ab&ll be punishable with impribLtDment for 8 term which may 
extend to six months, or with fin!!, or with both. 

(8) If a.ny ticer-ceiH not returned to the Shipping Authority 
which granted it 1Iithin a. reasonable period after it 1\& oeaaed 
to be valid, the person to whom it was granted sha.Ll be pu.libhab1e 
with fine which may extend to one hundred rupees. 

(4) No Court inftrior to that of a Prebidoncy Magiatrate or 
a Magistrate of the fln.t class ahall try any offence puoisha.ble 
under this section. 

(5) If the person oommitting an offence punishabJe under 
this sootion is a company or other body corporate, every managing 
direotor, manager, secretary or lither offiCflr or agent thereof shan. 
unleea he proves that he exercised all due diligence to prevent the 

.. oommiMion of the offence, be deemed to 1x: guilty of such offence. 
t. (1) The Central Government mBy, by notification in the Power to make 

official Gazette, make rules for carrying out the purposes of thh. Act. rules. 
(i) In particular and, without prejudice to the genan.lity of 

the foregoing po~er, such rules may provide for a.ny of the following 
matter&, namely .- . 

(a) the forms of licences granted under this Act j 
(b) the manner in whioh ra.tes shall be fixed under 

section 6, including the constitution and fun~. 
tions of a. Board to advise the Central Government m 
respeot of 8uch rates; 

(c) the mattara regarding which information may 
be required to be furnished under eectioD 7. 
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LEGISLATIVE ASSEMBLY DEPARTMENT 
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BILL 

to provide for the oontrol of shipping; and Annexul'8. 

( Tits BtmourtJble Mr. Ismail I. Chundrigar) 




